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16.08 hrs.

RE: TIDAL WAVE CATASTROPHE
AT RAMESHWARAM.

Shri Nambiar (Tiruchirapalli): Sir,
betore you proceed I want to bring to
your notice one thing. We heard the
sad news that some part of Ramesh-
waram Island has got submerged due
to tidal waves. We are al] very
much worried and we would like to
have whatever information that the
Government is able to give us.

Mr. Speaker: I had received that
notice and I had also sent it to the
Minister. Is he in a position to say
something?

The Minister of Home Affairs (Shri
Nanda): In the first place, Sir, I must
express our sense of deep distress at
this calamity which overtook so
suddenly that area and the infortu-
nate people there. Of course, the
whole House shares that sentiment,
that feeling. Last evening we got
some information. Immediately we
contacted the Defence Ministry so
that whatever help could be render-
ed by them they should be able to
arrange. I have been in touch with
the authorities concerned for the
whole day. A little while ago I re-
ceived the latest information about
the number of deaths which they ap-
prehended might have occurred. By
noon—that is the information—they
say nearly 200 people might have
died. IAF planes have been rushed
there and food supplies have been
dropped there, The Government of
Madras is doing everything possible
to send relief and make other
arrangements,

Mr. Speaker: We are very sorry
such a catastrophe has suddenly
caught that area. We send our con-
d_olen.oes to the members of the fami-
lies of those that have died suddenly
in such a calamity,

Dr. M. S. Aney (Nagpur): Has any
attempt been made to drop food by
planes?
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Mr. Speaker: Yes he gave that in-
formation.
16.10 hrs,
ONE HOUR DISCUSSION ON

MATTERS OF PUBLC IMPORT-
ANCE.

Mr. Speaker: Last time when I said
that just before the session is com-
ing to an end, the last one hour we
might devote to discussing certain
subjects, my objective was this. There
are some hon. Members who might
just like to raise some point about
their constituencies which might re-
late to the responsibility of the Cen-
tral Government. It was not my
objective that those issues that have
been discussed here during the
session and have been exercising our
attention all along should again be
taken up during this one hour; be-
cause, there is no point in discussing
again those matters that we have al-
ready discussed throughout the
session.

Then again, the limitation of time
is such that if I ask the hon. Minis-
ters to reply to those questions that
are raised here, probably half the
time will be taken away by the
Ministers and only half an hour will
be left to the Members. So, if I give
five minutes to each Member, T can
accommodate at the most six mem-
bers during that half an hour.

First of all, I want to settle the
procedure now even though some
time may be spent on it and we
might not be able to do much during
this one hour teday. My idea was
that those questions relating to the
constituencies of Members, where the
responsibility is that of the Centre,
might be raised, provided those ques-

tions have not been possibly raised
during the session, seeking some
relief. Government might consider

those demands or requests during the
ensuing recess. [ hope that would
serve some useful purpose. We
might not ask the Ministers to give
the replies at once. During tha re-
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[Mr. Speaker]

cess that follows, the Ministers might
consider those requests cr suggestions
and send replies to the Members on
the points raised by them and the
actior taken thereon. If this s
agreed to, I will call only the Mem-
bers. Ministers might simply listen.
1f any Minister thinks or wants that a
reply should be given at once, he can

do so. But T would not eall upon
the Minister to give an immediate
reply.

Now I would seek the advice of
the Leader of the House how it can
be worked in that context and whe-
ther it would serve any purpose or
would be of any use to the Members.

Some hon. Members rose—

Mr. Speaker: Not so many at a
time; only one by one. Shri Kamath.

Shri Hari Vishnu Kamath (Hosh-

angabad): Sir, on a point of clarifica-
tion. 1

An hon. Member: Sir, if you give
opportunities for ularification, then

the entire time will be consumed by
that.

Shri Hari Vishnu Eamath: Don't
worry. You are not conducting the
proceedings. Why do you waste

your time by making interruptions?
Now, Sir, we are grateful to you....

Wt aETaA (qEEgR) : J1 AW
ol T T8 A § 3T K10 A F1
AT I aifgr | gy @W AT T
A=d TET E )

Shri Hari Vishnu Kamath: Sir, we
are grateful to your for initiating a
new procedure which will be helpful
in the national and public interest.
‘While I have no desire to question
the scope of this hour as you have
adumbrated it, the impression that I
got, and perhaps many members on
this side of the House have got when
the bulletin came to us a couple of
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days ago, was, that matters of public
importance could be raeised, because
there was no mention of the constitu-
ency in that bulletin. Then, Sir,
you will recall, you will be pleased
to recollect, that the late Prime
Minister once pointed out about 7
years ago, I believe—I do not remem-
ber the exact date, but it was in
1956—when he said, very rightly
and very wisely so that a Mem-
ber of Parliament, from whichever
constituency he may be elected, re-
presents the whole of India, and all
Members on both sides of the House
were very happy when the late Prime
Minister made that important observa-
tion. In the light of that, while a
constituency can be a restricted affairs,
a restricted matter....

Shri P. Venkatasubbaiah (Adoni):
Sir, if you give so much time for
clarifiration, then no time will be
left for actual discusison.

Shri Hari Vishnu Kamath: If you
differ from me, you may say that
later on when you get an opportunity.
Now we are discussing the procedure.

Mr. Speaker: Today it might not
be possible to do anything. We shall
at least evolve some procedure. That
is what 1 am aiming at for the pre-
sent.

Shri P. Venkatasubbaiah: He is
taking half the time.

Shri Hari Vishnu Eamath. 1f he
had not interrupted me, by this time
I would have finished my point.

Mr. Speaker: No hon. Member
should take more than two minutes.

Sbri Hari Vishnu Kamath:
finish in kalf a minute more.

I wid

Thercfore, I would earnestly ap-
peal to vou to consider whether in
the public interest, in the national
interest, matters of public importance,
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whelher they pertain to a Member's
constituency or not but which have
not been answered sufficiently or
which nave not been discussed suffi-
cient!y during the session, should not
be raised. If you agree with me
then other matters, besides strictly
consliiuency matters, can also De
raised. '

Shri K. D. Malaviya (Basti): I re-
present a region of the country which
is abnormally backward in economic
condition, education and everything.

Some hon. Members:
procedure,

Shr! K. D. Malaviya: If you will
permit me, I will start raising that
question on merits. 1 accept your
tuggestion,

It is about

Mr. Speaker: I was first trying to
settle the procedure which we should
follow.

About Shri Kamath's question, I
might say that in the Bulletin we
have just said:

“as announced by the Speaker
on the 3rd October, 1964".

1 hag announced thay day:—

“One hour on the last day of
the session so that the Mem-
bers might just say whatever
they like about their constituen-
cies”,

Shri Surendranath Dwivedy (Ken-
drapara): If the scope is limited only
to the constituency, it is better for
us then not to waste this hour, ac-
cording to me. If there are any
grievances or complaints we can as
well write to the Minister concerned
and, as you have been pleased to say,
they may not reply now but may send
us their replies later. That we can
as well do by correspondence. My
euggestion is that we should limit
this to burning questions of the day.
Although we may have discussed
them in the House, it may not be
possible to get satisflectory answers
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to them. The House is going on for
a month or so. Some matters might
have cropped up later; or in respect
of some matters which might have
been taken up earlier in the gessior
they might be able to give the repli-
es here. I think, we should proceed
in that way. That will be helpful;
otherwise, I do not think any purpose
would be served by limiting it to the
constituency.

Shri Sham La] Saraf (Jammu and

Kashmir); Members speaking with
regard to their own constituencies
wil] take a lot of time. Just now
you fixed two minutes for every

Member; that will mean that at the
most 30 Members can place their
grievances before you and the House.
If the replies are not given by the
Covernment, this will mean that thia
hour will be wasted. There 1 entire-
Iy agree with Shri Surendranath
Dwivedy. Individual Members can
certainly write to the Minister con-
cerned and get a reply. If it has
been reserved by you for the natio-
na] cause, whichever question Yyou
find is of importance, that may be
taken ang if the Government is able
to reply, it may reply or send the
reply later on.

Shri Kapur Singh (Ludhiana): The
way in which you have now circums-
cribed the scope of this hour has
thrown it not only out of the context of
the previous intention but also out of
all focus such as can convey and signi-
ficance. The original idea—at any rate
as we understood it—was to employ
this hour for giving Members an oppor-
tunity to say whatever they wanted
to say provideq it answered two tests,
namely, first what is said here must
be of interest to this august House;
and second, it must bear some rela-
tion to public interest, that is, it
must be of public importance. As
long as these two tests are answered,
a Member should be free to say
whatever he wishes to say.

Dr. M S. Aney (Nagpur): My sub-
mission is that it should be left to
the discretion of the Member to ask
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a question either pertaining to his
constituency or to such other matters
as he thinks important. You need not
confine him to his constituency.

Shri H. N. Mukerjee (Calcutta Cen-
tral): My personal feeling was that you
were introducing something which
will give us some little relaxation and,
at the same time, bring up some inte-
resting and important matters. I en-
visaged it as a sort of a free-for-all
where the old familiar facez; would not
be so much in the picture, but it will
be others who might bring up their
own particular kind of complaint
against the Government or some such
suggestion. 1 personally agree with
the idea that constituency matters
might very well be brought up, but
1 woulg very much like a kind of a
free-for-all contest with the Treasury
Bencheg; so that some sort of an
answer is giving in the course of this
hour. But I do want this hour to be
spend in such a way as would mix up
both semi-relaxation with serious
consideration of certain matters.

Shri Sonavane (Pandharpur): I
would like to say on this occasion that
wr are very happy that you have....
(Interruption).

Mr. Speaker: What Shri Mukerjee
has said is that it will be good relaxa-
tion...... (Interruption).

Shri Nath Pai (Rajapur): He meant
relaxation of rules.

Shri Sonmavane: In my opinion this

one hour would be 3 very ghort time
particularly in view of the fact that..

Mr. Speaker: That might be left out.
I am not going to increase it.

Shri Sonavane: Let me make a sub-
misiosn and then you can decide what-
ever you like. My submission is this
that this ig the last day and one hour
would be quite insufficient. There-
fore, under your discretion, you may
mcrease the time, Sometimes what
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happeng is that the Ministers make
statements on the last day of the ses-
sivn and particularly today the Rail-
way Minister made a statement re-
garding the formation of 3 new zone
which has taken us by surprise. There
is a great resentment about this.
There is no time for us to express
our resentment or appreciation. I re-
quest you to be good enough to ex-
tend this time and allow every Mem-
ber to express his feelings in relation
to their constituencieg particularly on
this occasion.

Shri Bade (Khargone): Of course-
we are grateful to you for giving am
apportunity to express our feelings anda
say something about our constituen-
cies. But there are about 500 consti-
tuencie; and so it is almost impossible
to deal with all the questions within
one hour. 1 suggest that before the
end of the session, we should send our
questions to you on various subjects
and then in the office they could be
divided according to the Ministries
and the Ministers concerned might
read answers on the last day of the
session, That will be more conveni-
ent. Another thing is about adiva-
sis . . .

Shri Bhagwat Jha Azad (Bhagalpur):
The Member should be left to choose
whether he raises a point pertaining

to his constituency or he raiseg a
point of national importance which
equally affects his constituency.

Speaking about my constituency, say,
for example, when I go there, I may
be asked for a railway bridge and then
my constituency being the headquar-
ters of a University or a division peo-
ple there may also ask me; What about
ihe latest statement of Jaya Prakash
Narayan about Bhutan. So, it
should be left to me as to what
point I should raise, either a point of
national importance which may be
equally affecting my constituency, sa¥,
about Bhutan or a&bout a railway
bridge. Tt should be left to the dis-
cretion of the Member.
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Shrt D. C. Sharma (Gurdaspur): Sir,
1 congratulate you on giving a sense
of purpose to the private Member.
During your rc7ime, the private Mem-
ber has had morc viinnceg than before.
1 submit very respectiully .

Mr. Speaker: Already about half an
hour is going to expire.

Shri D. C. Sharma: that it
should increase. But we must restrict
our remarks only to those matters
which touch us directly, let us say,
our State, our constituency something
like that.

Mr. Speaker: Would the Prime
Minister like to say something?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadaor
Shastri): As you have said, you had
taken this decision in the last session
and made the announcement that mat-
ters pertaining to the constituencies
cof Members might be raised during
this one hour. 1 think it is a good
idea and I welcome the suggestion
you have made. In fact, I would even
suggest that in thig one hour, if Mem-
bers so like, they might give cons-
tructive suggestions which would be
useful for the Ministers and also for
the Government. I would, therefore,
accept what you have said about this
procedure. and 1 would very much
like to commang the same to the
House.

Mr. Speaker: As has been just ar-
gued to leave it to all the Members,
then 1 might point out that today,
because it was for the first time and
probably it was not known to every-
body or everybody might not have
paid attention to it, we got only 22
rames of Members who have. ...

Shri Hem Barua (Gauhati): Some
Memberg were probably away. 1 was
myself away from here. (Interrup-

tion).

Shri A. P. Sharma (Buxar); We did
not know, -
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Mr. Speaker: Therefore, [ expect
that when the next session ends, there-
might be 100 Members.

Shri Kapur Singh: It is more than
likelv.

Mr. Speaker: How is that to be con-
ducted? Then there might be 100
Members. Then, as the House i5 al-
ready aware, when one Members puts
hie cuestion, it has parts (a), (b), (¢),
(d) and (e).

Shri Hem Barua; No, that is not so.

Mr. Speaker: It is not pggsible in
these circumstances to cover the whole
field.

If that is accepted, then I shall have
to either choose myself as to what
subjects are to be taken up or throw
it to the ballot; either the names of
the Memberg might be ballotted or the
subjects. This is the only thing that
is left to me. If certain things are to
be discussed, we can consider. I am
not discussing them just now.

Shri A. P. Sharma: Those Members
should be allowed who could make
out their points in two minutes.

Shri Surendranath Dwivedy:
may have the ballot.

You

Mr. Speaker: Is it agreed that in
future we shall ballot the names of
the Members and those whose names
are drawn only will be allowed?

Shri Hamumanthaiya

(Bangalore
City): No, Sir.

Some hon. Members: No, Sir.

Shri K. D. Malaviya: The choice
should be left to you.
Mr. Speaker: This is indeed the

greatness of democracy that here peo-
ple can never agree. Even judges can
agree but the Members of Parliament
can never agree.

Shri Nambiar (Tiruchirapalli); We
leave it to you to decide.
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Some hon. Members rose—

Shri Badrudduja
May I have your
minute?

(Murshidabad):
attention for a

Mr. Speaker: There are already so
many Members asking for my atten-
tion. So, the hon. Member cannot
have eny preference.

st g fag (Fom) o mems
wgEw, TF d%% & faq & |
(gzte)

s WEEY | I W IR AT
#% S AN & I5 HC FOT AT R
FH Y AT Ag AR A R ogmAe #
FrE T FTA T I AT g W X
grasar g

ol oo™ fag - waAw A3Ea,
qg F9E A1 g7 UF ®H F FAIT 2
qoe w1 a1 wAeE gET & fF "
Ft gfg #1 frarem freer mar 21 @17
g SIeT HTE &Y gTS AT T a3
qEF FT A & TG, VAT AT g7
WG W T LA IF G A
fefera w7 % fr w2 f5 F ag
a7 77 7% ¥ iRz My 31 A/
A AT S AT g ?

Shri Harish Chandra Mathur
(Jalore): My humble submission is
that it will be better for the future
procedure to be discussed in the
Business Advisory Committee in a
calmer and cooler manner, and that
may be done. But for today you
may select the important guestions,
and let them be answered during the
half an hour that —emains.

Shri Badrudduja: In view of the
discussions that have taken place 1
submit that 525 Members cannot dis-
cuss various problems pertaining to
their constituencies within one hour.
It will be up to you, Sir, to reserve
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a particular hour for discussion of
important subjects bearing on any
particular constituency or constituen-
cies or of problems of a far-reaching
consequence which affect the country,
or allot a particular day for discus-
fion of various problems connected
with the constituencies. You might
allot one day for this purpose. Other-
wise, it will be meaninglesg and the
entire time of the House will be
wasted.

Mr, Speaker: Those procedures are
there by which they can give notice
and ask for a discussion throughout
the session.

Shrimati Savitri Nigam (Banda):
I would submit very respectfully that
we must not leave this very import-
ant vital question in the uncertain
hands of the ballot, because the ballot
depends upon luck. As it is a very
vital and important matter relating
to the selection of the subject, I sub-
mit that it should be left to your dis-
cretion, and you may be able to find
out the most important subject.

Shri Shiva)i Rao S. Deshmukh
(Parbhani): As we all know, the col-
lective sovereignty and dignity of this
House is the constituent result of
every individual Member, and the
Rules of Procedure ‘which we have
very often framed are an attempt to
confer upon every individual Mem-
ber the liberty of voicing the griev-
ances of the people whom he repre-
sents. And the rules so framed
sometimes give this impression or
lead to this result that whatever pro-
blems the Member wants to table in
the form in which he usuaily tables
them are usually judged only at the
secretariat level, either at the level
of the Lok Sabha Secretariat or at
the level of the Secretary to Gowvern-
ment, and, therefore, the problem
does not attract that attention which
the hon, Member justifiably feels that
it should have attracted.

Therefore, I would suggest that we
may follow the analogy of the British
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House of Commons where they re-
serve a certain day for this purpose,
called the Back-Benchers' day when
a Member is free to say anylhing he
wants, and then a committee goes
into the suggestions made by him or
the problem raised by him and sug-
gest ways and means cf how to alle-
viate those problems.

I may give an example. ¥or inst-
ance, some legislator is on record to
have said that his neighbour's daugh-
ter winks at him and shows him

her tongue whenever he enters his -

house; and further—you would be
astonished—he wanted the Govern-
ment to do something about it....

Mr. Speaker: No, no. For the
present, today, I will only call upon
the Member who has not spoken so
far. Is there any Member who has
not spoken so far?

Y areag e (FAgEY) o oA
agEa, W& & =g Sy # oo g
1 7z AT g fr T GO A weR
T O SET 9 F 4 £ |
o qH g dar A g TR g g
gFT o A AT AT FIH FT AF |
o 7 5% ¥ fame feme g m w@
&, a1 Wt FieaT e X ER &, F
9T F ATHI AT TFT FT A A
FW § I IH AFTC ¥ TART OF 2
Tl At A FA I E ) g ey §
f mdE w1 %9 2 fr odt soaear
%1 513, foad g7 oF 1w ¥ o=
sefwal £1 @7 72wy fr fr §
AT TSt E4F &7 ¥ w97 g% 1§
TEAHE F W TH A ATFET FET
STeaT g |

Shri Nambiar: What about the 22
Members who have given their names?

st Sfear (mew) : & fadaw
FAT A1eAT § oo ot # R F fog
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q frafeda dfamr § @ o
gt @FT FHAfE F AL H agw
& wurar formas faeer 21 gafaw
Fagn g e gz o Frr § mparene
afafs sraw 1 917 |

ot a (fwrg) o F 3g wE
avgan g f Fmt sevm o= o Sew
¢, @ @ga A1 @ {9 OF Twr wAr
e § a7 oF F1 ft fr 9y Prewr
Fu1 fomr  wma, @fs s &1 qw
g1 AW | FER # IW wenn &
FAT FH & T & T Tfzd

ot Ao fRo wifew (3m@re): #
AT & HaT § W ST Ao
IAa-a ¥ gE AT g | @i A
g9 A &, | Fnr agr ey & fF e
gw @ A1 gafe g7 FT Far T §
o gm i &t @ & A fawar €1

OF WHAR ¥ Ag qA0F al
qTIFE N

ot Ao fAo qdfw : & F Y
Ll

T #t ag feafy g g & fF
agt &1 fafa=r feay far =5,
Ig 'F TEI FE FRA | [IATA A
fafregt =+t feamga w7 & w3
TR § 9 foomgT 2 #G, &t @
IR GFT W | g9 T T GAW
o € f& wfes I-a=r &1 #.r
WIAET N | FHA-I7ET &1 geA oy
9T #T {67 oF o7 9EW 2Er o,
arfd g & 9 =79 a7 f5 a=-
= ¥ frqm AFEm € 0

Shri P. K. Dep (Kalahandi); Om a
point of order....

Mr, Speaker: No point of ordes
would arise during this hour.
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st ato fro wdwm : z@ W H
uF 1 AEHT A E—TH HEER
ffzag | 3a% Iwry A TEE SATEY
it of, afea g maT &1 A%
a1 721 5 w2 Fivg g 77 2l
&, A7 a8 HEEAT WEET ¥ A 31
AT |

ot gt wez (fwe ) momwwERE,
¥ gro geaang 2 g 5 ows s
dx-a9s & form awg faam

=T AT T T AW F FeIrErT 1
frers &1 @@ #2Y 7 0F WrEEA
|[A1aT § | AfF 5E oW wOEdT W
= fewes ¥ weErare fremar @t
A T FW | WAL AR S A
g fewrzie & & Swer=Te F1 faer
g, A1 77 favaw & fF q=me @ |dr
WEITATT §9 AW H FT g1 EHAT § |
sl gare o1 fafqees & w31 av f5
fergeam &1 wifeandiz ¥ faad wqa
T §, Jav e fafew orfearie
IAtam A A g e @
qe W g 7 fomd wrad-ere
AT AT B, IT AT TOAAHESAT FIA
ATl AW IEF T & AT
Fg wimd § gfew ) wT Aw oY
gfem  wee &, a1 fex gmy #oR-
FAAT F1 TS F & fAw A
wr§ Al 7@ w® A g i
T FER-FEAT ¥ FT HEST g 7

& f¥rgegemfzs ofwr & mmET
§ | & s SmEA g oo Ao
¥ &, 99 ® ¥ §© a1 afefeafaqi &
FIW AT § W 99w w6 adY THuy
1 P afam Fe 1 & Wt wEma
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g faat @& f& 3747 g 7 2@-
o+ % fAu g8 For =mfae 1 w
I WA HAA ST F AT, AT AT H
9HI E qET SWRIATT §T Z1 AT |

st waglt wgar (qeEfear) o &
gefear-grefaer W @i & fao
fafrees ares & faem g 1+ 99 ¥ famr
FAAT FT AGT TFCAIH 3 WIE | AE
faw 22 i aft g7 2 0 I A
Tt wrgA & faer fear s 1 AT Oy
FEAE

wwat @wa gAar (FEEE)
AMHE WAy AEIEd, gAT AT 9Nl
2w & #faw & i g fawsnt
ag 98 ®1 3 & S &, F arw qar
R fom & o A &, 99 w1 A
& It F 1 F9R & F a9 '
TR T FE ¥ I P owAT AT
I & o § W qwe w09 A
& arr § | fograr gmaew a faan
I W qOET F1 I & i

Shri Sivasankaran (Sriperumbu-
dur):** Madras is in the prip of water-
scarcity, and the scheme drawn up by
the Ghulati Commission has been de-
layed. Madras City should be sup-
plied with water facility at the ear--
liest moment, ’

Shri Hem Barua: Since you say it
it a free-for-all hour, how are you
calling only those who have ngt
spoken?

Mr. Speaker: It is possible that if
we continue this, something might
come out of it

=it At ma e (vgeT) ¢

T e gTed, & w9 & If@ ¥

ag fraeq wom =@ § fv ooy

**Translation by Shri Sezhiyan of observationg made in Tamil.
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gurt A faa @eet 7 w1 fF
weeTaTe Ifew WX awT wEAd #
21 Afwa & 37 1 AR g@L AEAE
HFEqT FY FAqT AT ARATE FF q@a F
<t & w9 AT, W avEET $oe
w1 qfE o gwadt § afewfaa
R E 1 IT g IIT WE-AAL @A
aifgq | aFR F FHW 4G FEAT
=TfET 1 g9 37 T F TOr aE@ F
AT § | g AT F qETC AT AN
FAT W feAr-fom & aeT &1 am
@ A i 7@ ¢ 1 7 fegema #
L & A 44 FUT & GFC 2,
A f5 o a1 wrefagl & @ g
FCHTL FT F99 FC1 &1 a1 94 favger
AAT ATAR TIAT §, gEIfAC H wq £
FAvIE TH q7% faemr argar g

Smat avAEd (fasrmae) -
weas wERd, & WAl wifeezaust &
FRHFITE I qF AT fe
& 7w sifezagedt § o | &
WIS 9K A ¥ Hig 9&W § W
T F A AT @ E | W
HIW N TAAHE WY FF T H wqAT
Fwmsm &2 & 9 991 & | 3 @
1< ufrseas fafaeed aga m, afew
T FH T TG AT & 1 @ F T
T AT F E | 3 9T To T FT AR
TR RIRETFA w@rgar
AfFT ITET AT I A WA
AN F TR E | W IF F Aedr a3
&1 STHT AT A€ qfeww gni o

=1 %o Wo ¥x (qfar) : faw
feerwm & for & 7 form #7 femr a1 21
A WAL & qF F A7 e @
TR ¥ oF o & FgAr wmEar @
15 feavas &1 wa ¥ et fafrees
& o ¥ 7@ aF fazdr fasr & fag &
T e ¢ e gt w1 F o R
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T 148 A 149 F1 AfqawH 7 &
I #1 geerargd ferewmy w7 faar ¢
I F FIC G AE A 9 a9 &7 FH191-
i 57 fafeewa = fear | oF w9
1 g #2F T ® #2 faar fow ¥
FTC & ¥ oF §4TH TH 999 F AT
Feeg ot fig g & § qer 91
IHT FAWZ F HAAEIC TF ACH Al
g T FHATA a9 I F AT AL
A%F TH WHg % §E a9 9 4 |
afe sv w fer gu 17 W =R
FE T a9 T gEOreiree T fzar
g oa § ez gET # A 1963 H
# 39 #1 qzAT § -

“That the ex-Railway em-
ployee's date of termination
should be within a period of six
years from the date of Supreme
Court’s decision, i.e., his services
should have been terminated
after 5th December, 1957,

W AW A A oW g i AR
T A7 fyg g #r fogee w2 faa,
8-8-56 FT AT GAH K& F FAAT
¥ 7 a9 9z FT FATIEHE 1 AT
9% g W AR d M 1 W
T4 FT TAEITE AT f@aT ag mar
TEN AT & ) 39 T & fom e
®H FT 148 WX 149 FT ATAEE
1 faor, sezramad w0 faar @@ &1
WA & ¥ feg gadiitaa &< faam o
qE F7 gAT | 379 & OF fewwom gl
I & a9 § FIT §1 T HogTAEd
fFr gu, @ a@® & sfewm 7@ @T
Trfgd 39 F1 gewn A9 |

Shri P. K. Deo: Sir, on a point of

order.

Some hom. Members: No.

Shri P. K. Deo: How can you deny
my right to raise a point of order? I
can raise a point of order any time.
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Mr. Speaker: If really that is the
irtention, 1 may say this. I was just
#rying to have some experience. 1
shought that during the next session in
the beginning I will call the leaders
of all the groups and some other
Members also and we can just ascer-
#ain whether we can utilise this time
t0 more useful purpose.
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Shri Kapur Singh: Abolish this
hour, Sir.

Mr. Speaker: The House stands ad-
journed sine die.

16.45 hrs.

The Lok Sabha then adjourned sine die



